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LOK SABHA 

Saturda11, 25th. Augu.rt, 1958 

Th.e Lok Sabh.a met at Eleven of 
th.e Clock. 

[MIi. SPt:AUR in the Chair J 

QUESTIONS AND ANSWERS 

(See Part 1) 

1.2 NOON 

BUSINESS OF THE HOUSE 
The Mhllster of Parliamentary 

Affairs (Shrl Sat1a Nara11lll Stalla): 
Slr, with ,our permission, I rise to 
announce Government Business for 
thu House for the weelt commencinc 
the 27th Aucust. 

(1) Votlr.g of Supplementary De­
mands for Grants for 1956-57 in res­
pect of the State of Travancott­
Cochin. 

(2) An.1 business put down on 
todll1'1 Order Paper and not conclud­
ed. 

(3) National Volunteer Force Bill. 
(For consideration and passinc). 

(4) Nntspaper (Price and Page) 
Bill. (For consideration and passinc). 

(5) Further consideration of State 
FIDat.clal Corporation Bill. 

(8) Consideration of the draft Min­
ing Leases (Modiftcation of Terme) 
Rules, 1958, framed under aectlon 7(2) 
of the Mines and Minerals (Recula­
tion at.d Development) Act, 1948, "nd 
laid on the Table of the Sabha on tbe 
22nd Aucust, 11158. 
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(7) The State , Banlt Of }{Jderabad 

Bill. 
(8) All India Khadl and Village 

Industries <.;.ommission .Bill. (}'or 
consideration and passinc). 

C9) Hindu Adoptions and Mainten­
ance Bill. (Motion for concurrence to 
the reference of the Bill to a Joint 
Committee). 

(10) The Indian Post Office (Amelld­
ment) Bill. 

(11) The Public Debt (Amendment) 
Bill. 

The last two Bills and the State 
Bank of Hyderabad Bill are expected 
to be Introduced next week, and will 
be broucht up, time permlttinc, for 
ccmslderation and passing. 

I am also in a position to announce, 
Sir, that September 8, 10, 11, 12 end 
13 have been provisionally ftxed for 
further consideration of the Second 
Five Year Plan. The House is already 
aware that consideration of the Con­
stitut'on <Ninth Amendment) Bill 
will conunence on t� 3rd September. 

A.a Boa. Member. What about the 
Backward Classes Cornmissfon's 
Report? 

Shrt ltamatla (Hoshangabad): On :i. 

poir.t ot clar!J\catlon. While, I :un 
sure, the House ls clad that the Na­
tional Volunteer Force Bill has been 
restored to Its original place, yester­
dllJ' the Minister was pleased to say 
that the Bill had been suddenly 
removed b1 a decision of Govem ­
rnent late iq the previous evening, 
from the agenda. May I know what 
were the reasons t'!lat prompted the 
Government to remove this BUI !rom 
the a,enda and to say that it . won't 
be taken up in this Se$Slon? 
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Shri Satya Narayan Slnlla: Thi\ has 
been bro�ht back on the request of 
hon. Members. 

Sllri K. I[. Basa (Diamond Har­
bour): We wanted to know what were 
the reasons for chancing their deci­
sion within 24 hours. 

Shri Ka.math: Is it just a wayward 
decision or a deliberate decision? 

Mr. Speaker: Evidently, on account 
of other pressinc work that was ket>t 
off. 

Shrl Kamath: It is only a three-hour 

Bill. 

Mr. Speaker: When the hon. Prime 
Minister was here. he found a volume 
of opinion in favour of keepinc it on 
the �enda. Therefore, he announ�ed 
that time will certainly be provided 
for It. 

Sbri Jncde (Bilaspur-Beservm-sdl. 
Castes):  On a point of clariftcation. I 
want to know whether the Scheduled 
Castes Order (Amendment) Bill and 
the Report of the Backward Classes 
Commissl0n will be discmsed in this 
session. 

Slart Satn Narayan Sinha: 1t bu 
already been announced that the Bill 
is goinc to be di.9cussed in this ses­
sion. 

Sanlar A. S. Salpl (Bllaspur): 
Time has not been allotted for that. 
I would request you to allot any 
day for it. 

Sim Jlbtthen (Thiruvellah): What 
about the Appleby Report? 

'Shri Satya Narayan Slllha: In my 
absence. this announcement was 
made that the 8th and 7th were 
allotted for the Scheduled Castes 
Order (Amendment) Bill. 

Sbrt ll[amatll: May I ask for a ftrm 
assurance from you that the !letSion 
won't be extended any further? 

Mr. Speaker: So far as that matter 
is concerned. it is deftnlte for all 
hum'ln purposes that this session 
won't be extended beyond the 13th 
8epcember. 

Shri Matthen: We should cet an 
opportunity to discuss the Appleby 
Report on administration. 

lllr. SJaket: That was 'decided 
yesterday by the Business Advisory 
Committee. Two hours are to be 
devoted to it. Out of this time, one 
hour would be taken from the time 
allotted for discussion of the Plan, 
because originally It was su,gested 
that no time should be allotted for 
the Appleby Report inasmuch as 
this matter could be broucht up for 
consideration under the section relat­
ing to administration in the Second 
Five Year Plan. But later on, it was 
considettd by the Members of the 
Committee that some special con­
sideration ought to be devoted to this. 
So one hour is taken from the time 
allotted for the Plan, to which it 
le,itimately belon1s. and on account 
of its special features, one more hour 
is added. On the day the discussion 
of the Plan is over, we will start the 
discussion at 5 P.M. and continue till 
7 P.M. Time permittin1, we will dis­
cuss it earlier even. Therefore, time 
has been allotted for consideration 
o1 the Appleby Report. 

MESSAGE FROM RAJYA SABHA 

Secntary: Sir. I have to report the 
following message received from the 
Secretary of Rajya Sabha: 

"In accordance with the provi­
sions of rule 97 of the Rules ot 
Procedure and Conduct of Busi­
ness in the Rajya Sabha, I am 
directed to enclose a copy of the 
Indian Medical liill, 1956, which 
has been passed by the Kajya 
Sabha at its sitting held on the 
2nd Aucust, 1956." 

INDIAN MEDICAL COUNCIL BILL 

Secfttu,: Sir. I lay the Indfllli 
Medical Council Bill. 1958, as paased 
� Rajya Sabha, on the Table of UW' 
HOWie. 




